
MR. SPEAKER: The question is:

“That in pursuance of sub-sec-
tion (2) of section 8, read  w ith 
sub-section (3) of section 7 of the 
Customs Tariff Act, 1975 (51 of 
19^75), this House approves the 

following Notifications of the Gov-
ernm ent of India in  the D epartm ent 
of Revenue and Banking, nam ely—

(a) No. G.S.R. 870(E), dated 
the 6th November, 1976, increas-
ing the export duty on coffee 
from Rs. 300 per quintal to 
Rs. 1300 per quintal,

(b) No. G.S.R. 877(E), dated 
the 13th November, 1976, in -
creasing the export duty  on 
groundnut kernel from Rs. 800 per 
tonne to Rs. 1(500 per tonne and 
on groundnut in shell from  Rs.
600 per tonne to Rs. 112.5 per 
tonne, and

(c) No. G.S.R. 13(E), dated the 
12th January, 1977, levying an 
export duty on cardamom at the 
ra te of Rs. 50 per kilogram under 
the new Heading No. 22 in the 
Second Schedule to the said Act,

from the date of each of the notifica-
tions aforesaid.”

The motion was adopted .

16.53 hrs.

MESSAGE FROM THE VICE- 
PRESIDENT ACTING AS PRESI-

DENT

MR. SPEAKER: I have to inform 
the  House that I have received the 
following message dated the 6th 
April, 1977 from the Vice-President 
acting as President:

“I have received w ith great 
satisfaction the expression of 
thanks by the Members of the Lok 
Sabha for the Address which I de-
livered to both Houses of P arlia -
m ent assembled together on the 
28th March, 1977.”
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GOVERNMENT OF UNION TERRI-

TORIES (AMENDMENT) BILL
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